FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulation,2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PATKI AND DADAKAR TECHNICAL CONSULTANTS PRIVATE LIMITED

Patki And Dadakar Technical Consultants Private Limited

1. | NAME OF CORPORATE PERSON
2. | DATE OF INCORPORATION OF COPORATE 11/10/1976
| PERSON
3. | AUTHORITY UNDER WHICH CORPORATE RoC-Mumbai
| PERSON IS INCORPORATED/REGISTERED
4. | CORPORATE IDENTITY NUMBER /LIMITED U74220MH1976PTC019260
| LIABILITY IDENTITY NUMBER OF
| INCORPORATED PERSON
5. | ADDERESS OF THE REGISTERED OFFICE AND 219 A UDYAG MANDIR NO 12ND FLOOR 7C PITAMBER LANE
PRINCIPAL OFFICE (IF ANY) OF CORPORATE MAHIM MUMBAI MH 400016 IN
| PERSON
6. LIQUIDATION COMMENCEMENT DATE OF December 28, 2022

CORPORATE PERSON

(EGM held 22/12/2022 Minutes signed on 26/12/2022
received on 28/12/2022)

7 | NAME , ADDERESS , E-MAIL ADDERESS ,
TELEPHONE NUMBER AND THE REGISTRATION
NUMBER OF THE LIQUIDATOR

Devang P. Sampat

IBBI/IPA-001/IP-P00224 /2017-18/10423

E-mail - dpsampat@sampatassociates.in

Regd. Add.: Bungalow No. 4, Shiv Pooja, Plot 100, Sector 29,
Vashi Navi Mumbai — 400 703, India.

Correspondence Address:

Admin Add.: # 615, Shivai Plaza, Plot 79 / A, Marol Coop.
Industrial Estate,Off Andheri Kurla Road, Marol, Andheri
(East), Mumbai - 400059.India.

8. LAST DATE FOR SUBMISSION OF CLAIMS

January 27, 2023

Notice is hereby given that the PATKI AND DADAKAR TECHNICAL CONSULTANTS PRIVATE LIMITED has
commenced voluntary liquidation on December 28, 2022 (EGM held 22/12/2022 Minutes signed on
26/12/2022 received on 28/12/2022).

The stakeholders of PATKI AND DADAKAR TECHNICAL CONSULTANTS PRIVATE LIMITED are hereby called
upon to submit a proof of their claims, on or before January 27, 2023, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties,

DEVANG
PRAMESH
SAMPAT
~ CA Devang P. Sampat
. '_ i)e'cember 28, 2022, Mumbai

-.

Digitally signed by
DEVANG PRAMESH
SAMPAT

Date: 2022.12.28
15:58:33 +05'30"
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BEFORE THE MAMLATDAR/JOINT MAMLATDAR FOR MUTATION
OFFICE OF THE MAMLATDAR OF BICHOLIM TALUKA, BICHOLIM GOA
Mutation Case No. 34994 / Latambarcem /2022

1. Pramod Atmaram Mulgaonkar alias Pramoda Atmarama Sinai Mulgaonkar
2. Swati Pramod Atmaram Mulgaonkar.

Both are Rfo Flat No. 302, Magirish Ramkuvar Thakur Road, Dahisar East Mumbai, 400068.
—1 1T

Vis

1. Aparna Ashok Mulgaonkar; 2. Ashok Atmararn Mulgaonkar alias Axoca Atmarama Sinai
Mulgaoncar; 3. Dul Y jesh Mulgaonkar; 4. Shrikant Shanu Mulgaonkar; 5. Vaishali
Vivekanand Mulgaonkar alias Vaibhavi Vinayak Gaitende; 6. Vinayak Raghunath Gaitonde;
7. Yogesh Vivekanand Mulgannlur; 8 Vivekanand Atmaram Mulgaonkar alias Vivekanand
Atmaram Sinai Mulgaonkar; 9. Pramod Atmaram Mulgaonkar alias Pramoda Atmaram
Sinai Mulgaankar

............. nents
NOTICE o
FORM NO.X
3 (See Rule 10)
0
All the above opponents /Legal heirs /Interested parties

Whereas the above named applicants have filed an application w/s %6 of L.R.C 1968 dated
20/ 06/2022, for mutation entry requesting therein to include their names in the occupant
column of Form No. | & XIV ufmpmy Survey under No. 496/1 of Village Latambarcem, In
Bicholim Taluka based on the Decree in Special Civil Suit No. 20/2018/A, dated 26/08/2019,
passed by the Hon'ble Court of the Civil Judge, Senior Division, "A” Court, at Bichalim Goa,
The applicant has also submitted the Order in Inventory Proceedings No. 24/2007/A, dated
18/01/2010, passed by the Hon'ble Court of Civil Judge, Senior Division '’ Court, at Bichelim
Goa as a link document in support of his mutation case.

And whereas Notices in Form No, X (under rule 10) of the LRC 1968 have been issued to all
the interested parties by through Reg. AD post, at their last known addresses; however out
of which some of the notices returned with postal remarks viz, Unclaimed, Party Expired. It
is further informed by the applicant that where abouts of the other accupants are not known
to him and therefore the arpuplicanl prayed vide letter dated 12/10/2022, alongwith the
affidavit dated 12/10/2022 for the substitute services of notice in Form No. X in any one local
daily newspaﬁl as required under order V Rule 20 (1-A) of C.RC.1908. As the applicant is
notaware of resses of the above opponents, their legar heirs/legal representatives
ifany, wherevarthey are presently residing and also the whereabouts of them; the applicant
sought for the substitute service.

Wow therafare, notice in form No. X is hereby published in the lacal daily newspaper for the
benefit of all the above opponents/ Legal heirs/legal representatives of the deceased person
or any other interested parties besides mentioned hereinabove, in the said mutation entry
in respect of Survey No. 496/1 of Village Latambarcem of Village Bicholim in Bicholim Taluka.
They are further, requested to file their say If any, to the said mutation entry within fifteen
from the date of publication of this notice, failing which the suitable order under LRC
shall be passed by the certifying officer.

Place : Bicholim Goa @

Date:27/12/2022

(Rajaram Y. Parab)
Mamlatdar of Bicholim Taluka, Bicholim Goa
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Aditya Birla Sun Life
Mutual Fund

s

Marg, Elphinatons Road, Mumbai - 400003, Tel: 4356 BOO0 Fax: 4356 81 10/8111, CIN: LESS9 IMH1994PLCOS0RT1

Record Date for Distribution

NOTICE IS HEREBY GIVEN THAT the Trustees of Aditya Birla Sun Life Mutual Fund have
approved Tuesday, January 03, 2023*, as the Record Date for declaration of distribution under the
Income Distribution cum Capital Withdrawal (IDCW) option in the following scheme, subject to

availability of distributable surplus on the Record Date:

ADITYA BIRLA
CAPITAL

Aditya Birla Sun Life AMC Limited{Investment Manager for Aditya Birla Sun Life Mutual Fund) Registered Office: One World Center, Tower 1, 171h Floar, Juplier Mills, Senspat Bapat

PUBLIC NOTICE

Motice Is hereby given by HORIZOM
PROJECTS PVT. LTD. that amended
Environmental Clearance has been
accorded Environmental Clearance of
Propased Integrated Township Project at
Village Usarghar and Village Sandap,
District Thane in proposed Growth
Centre of Kalyan, State Maharashira
vide EC |dentification MNo. -
| ECZ22B039MH180856 File No. -
SIAMHMNCP/41140/2017 Date of Issue
EC - 24/11/2022 and copy of the
clearance letter is available with
Maharashtra State Pollution Control
Board and may also be seen on the
wabsite of the Department of
Environment, Maharashtra at
hitps:fiparivesh.nic.in’in

(=]

[®)
DNS BANK
Bifageh TR TEsr 5 for.

(Multi State Scheduled Bank)
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Name of the Scheme Plans/Option

Quantum of Distribution
per unit# on face value
of Rs. 10/~ per unit

NAV as on

PUBLI TICE
Notios is hereby given to the General Public
that, my client MR. MADHUKUMAR

December 27,
2022 (Rs.)

Aditya Birla Sun Life Fixed Term Plan
- Series TY (76 days)

(A close ended Income Scheme. A

relatively low interest rate risk and
moderate credit risk)

Regular Plan -
IDCW

Direct Plan -
IDCW

The entire distributable
surplus at the time of
maturity”® shall be
distributed.

JADAVLAL MANKOD! is hotding Flat No. 02,
1*Floor, Wing A, Santacruz Pretty Himalaya

ive Housing Society Ltd., 6" Road,
TPS I, Santacruz (East), Mumbai — 400 055
along with 5 Shares of Rs. 50/- each paid up
of amounting to Rs. 250 of Share Ceriificate
No. 02, bearing Distinctive Nos. From 61010,
on Ownership basis. My Client further state
that, he has lost and [ or misplace Original

10.1241

10.1261

The NAV of the scheme, pursuant to pay out of distribution would fall to the extent of

payout and statutory levy (if applicable).

#As reduced by the amount of applicable statutory levy. *or the immediately following Business Day
if that day is a non-business day. *Maturity of the said scheme is January 03, 2023.

All unitholders whose names appear in the Register of Unitholders / Beneficial owners under the
IDCW option of the said scheme as at the close of business hours on the Record Date shall be

eligible to receive the distribution so declared.

For Aditya Birla Sun Life AMC Limited

(Investment Manager for Aditya Birla Sun Life Mutual Fund)
Sd/-

Authorised Signatory

Date : December 28, 2022

Place : Mumbai

Share Certificate No. 02, bearing Distinctive
Mos. From 6 to 10 and after due Search
same is not fraceable.

As such, any person | person's [ a Body
Corporate, Bank / Financial Institution who
have any ciaim, right, title, share & interest
against the above said Flat / property by way
of Inheritance, Possession, Partition Deed,
Maintenance, Easement, Release Deed,
Sale Deed, Agreement for Sale, Gift, Lease,
Trust, Mortgage, Charges, lien, attachment
or otherwise howsoever any contact the
undersigned with documentary evidence
supporting such claim's within 15 daysfromthe
date of publication of this nofice, failing which
the claim of such person [ person's [ a Body
Corporate / Bank/Financial institution if any
will be deemed to have been waived and / or
abandoned and not binding upon my client.

Mr, Suresh M. Mudalar,

Mutual Fund investments are subject to market risks, read all scheme

related documents carefully.
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SALES MOMENTUM TO BOOST LAND DEALS EXPLAINER |
Residential realty

boom to stay in '23

Top eight cities see
78 land deals during
January-November

SHUBHRA TANDON
New Delhi, December 28

RESIDENTIAL REAL ESTATE,
which has been a clear benefi-
ciary of the post-pandemic
recovery, is expected to see
similar growth momentumin
sales in 2023, which will keep
land deals going.

Between January and
November 2022, the top eight
cities of India witnessed 78
land deals resulting in over
1,858 acres of land getting
transacted. This is a near 2.5x
increase in the number of land
deals and a sharp 53% rise in
the actual land take-up versus
thewhole of 2021,according to
data sourced from Anarock
Research.In 2021, there were
33 land deals for 1,211 plus
acres of land.

Land prices are holding
firm. However, there is a mix of
assets available in the market,
with stressed assetsalsoaiding
land transactions.Inaseparate
finding, real estate consultant
CBRE had recently said that
Indiarecorded about 700 acres
of land acquisitions for over
$1.1 billion during January-
June across eight cities to
develop housing, office, retail,
logistics and data centre pro-
jects. In the corresponding
periodin 2021,600 acres were
acquired for a value of about
$0.9 billion.

Real estate developers are
back to buying land parcels as
inventory overhang eases and
developers build project
pipelines to ease demand-
supply mismatch in the
top cities of India. As
developers clocked
good sales during the
pandemic years, and
with the momentum
continuing, they are
also flushed with cash
to now take up new
land parcels and
replenish inventory.

For instance, the
real estate arm of Godrej
Group, Godrej Properties (GPL),
is actively buying land parcels
overthelast sixmonths,a prac-
tice it had largely refrained
from in favour of asset-light
development models so far.
Godrej Properties chairman
Pirojsha Godrej told FE that
Indian real estate is in early
stages of a multi-year recovery
cycle and the company is look-
ing to cash in on it to enhance
margins and improve risk
reward returns.

According to Godrej, while
theland prices have firmed up
overthelast twoyears, theval-
uation is still attractive. “Par-
ticularly given where in the
development cycle we are in,
our expectationisthatthe sec-
torwill continue to strengthen
in the next two to three years,
which meansanimprovement
in volumes, in real estate

THE YEAR
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OPPORTUNITIES AHEAD

W Godrej
Properties
chairman Pirojsha
Godrej says Indian
real estate isin
early stages of a
multi-year
recovery cycle and
the company is
looking to cash in
on it to enhance
margins

M Prestige Group has plans to
launch 15-20 million square
feet of residential projects over
the next six months in the
mid-income and premium
categories with two, three and
four-BHK configurations

M Puravankara launched a
%750-crore alternative
investment fund for funding
land purchases earlier this year

prices, so we feel these are
attractive times to be invest-
ing on the land side,” he said.
Bengaluru-based Prestige
Group also finds land buying
an attractive opportunity
right now, and with the num-
berof assets available through
institutional channels like
banks, the National Company
Law Tribunal (NCLT) and asset
reconstruction companies
(ARCs) increasing, it is making
land buying and expansions
for real estate companies
easier.

Venkat K Narayana,
chief executive offi-
cer, Prestige Group,
said that the com-
pany has acquired at
least fourland parcels
in the recent past
through these insti-
tutional channels in
the Mumbai Metro-

" politan Region

(MMR) and Delhi-
NCR, and more are in the
pipeline in Gurgaon and Pune.
Prestige is looking to end
the financial year 2022-2023
with over 12,000 crore of
pre-sales. The company
clocked around 10,000 crore
of pre-salesin FY22.The com-
pany has plans to launch 15-
20 million square feet of resi-
dential projects over the next
sixmonthsin the mid-income
and premium category with
two, three and four-BHK con-
figurations, Narayana said.
Another Bengaluru-based
developer Puravankara
launched a ¥750-crore alter-
native investment fund for
fundingland purchases earlier
this year. Abhishek Kapoor,
CEO, Puravankara, said that
the first deployment from the
fund has already happened,
while the second and third
tranches will get deployed in

the next two quarters. Addi-
tionally, one of its existing
investment partners — Inter-
national Finance Corporation
(IFC) — islooking at evaluating
more opportunities in the
land acquisition space.

“We are looking at differ-
ent pools of capital,and we are
in the process of raising
another platform which
should get closed out in the
next one quarter and then the
deployment should happen
over the next two quarters,”
Kapoor said.

In the current financial
year, the company has
acquired 51 acres of land,and
is in the process of acquiring
more. “We are looking at an
investment in excess of
31,000 crore over the next
two-three quarters in acqui-
sition of land through out-
right purchases and JDA
model,” he said.

The companyislooking for
acquisitions for all three
brands — Puravankara, Provi-
dentand the the plotted devel-
opment business Purva Land.
Itisalso evaluating parcels for
commercial projects.

However, Anarock Group
chairman Anuj Puri said that
while the demand for resi-
dential real estate remains
strong, there could be some
moderation in the number of
land deals in the first half
of 2023. “Developers in the
first half of 2023 would like to
remain cautious owing to the
general talk that there could
be a recession in the US mar-
kets early next year. Hence,
developers would rather hold
onand maintainastrong cash
liquidity rather than spend it
inbuyingland.Butif things go
fine,then in the second half of
2023,we may see big transac-
tions,” he said.

India could see a surge in
Covid cases in Janvary

FE BUREAU
Pune, December 28

UNION HEALTH MINISTRY
officials have said the next 40
days would be crucial for India
and the country could see a
surge in infections in January.
The government is closely
watching the Covid situation,
with a surge in cases in many
countries

Press Trust of India quoted a
health ministryofficialand said
the 40-day figurewas arrived at
afteranalysing previous trends.
It has been noticed that a new
wave of Covid-19 hits India
around 30-35 days after it hits
East Asia, PTI reported quoting
the official.

A similar forecast was made
by Union health minister Man-
sukh Mandaviya last week.
Going by previous experience,
the health minister said it has
been seen that the Covid wave
generally takes 20 to 35 days to
reach SoutheastAsia.Itbeginsin
China, Japan and South Korea,
then moves to the United States
and Europe, followed by South
America and then it hits South
Asia. However, so far the Covid
casesin Indiacontinuetobelow,
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No. of health facilities
that took part in drill

Govt EkYyln
Pvt 1 4,597

Total Functional
NO. OF COVID-19 BEDS

Isolation beds

337,000 279,000
Oxygen beds

282,000 245,000
ICU beds '

70,073 64,711
ICU beds with ventilator

57,286 49 236

AVAILABILITY

TRACKING PREPAREDN ESS

m Advanced life support: 3,723

AMBUL ANCE> m Basic life support ambulance: 11,681
m Others: 5,831
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OXYGEN SYSTEMS

PSA plants
12,656 11,830

Oxygen cylinders
663,000 622,000

Oxygen concentrators
237,000 228,000

with the last seven-day average
remaining at around 188 cases
per day. According to health
ministry data, India reported
188 new cases in the last 24
hourswithadailypositivityrate
of 0.14% and a weekly positiv-

ity rate of 0.18%. India’s active
caseload was at 3,468. Total
recoveries were at 44,143,483.
The total tests conducted so far
were at 910.1 million, with
134,995 tests conducted in the
last 24 hours.

DISPUTED PLACES OF WORSHIP ACT

The court orders relating
to Varanasi's Gyanvapi
and Mathura's Shahildgah
mosques have been
criticised for "violating
the Places of Worship Act
1991." The Act itself has

been challenged before et u;......
the Supreme Court, and _ ! '
hearings will likely begin s o, 1 ! [ l
inthe firstweek of January. E =" 3

Sarthak Ray takes alook
atthe Actand why it has .
run afoul of some IR o

.-. u" "‘
_. _ s
sl ""“'L-!‘.'. '“1 '1|I|u]' E"\

The Places of Worship Act

THE ACT PRESERVES the religious
nature and affiliation of a place of
worship as it existed on August 15,
1947. Section 3 bars its conversion —
no one is allowed to convert any
place of worship that belonged toa
religion orits sect on August 15, 1947,
into the place of worship of another
religion. Per Section 2(b),
"conversion" includes “alteration or
change of whatever nature."

Section 4 (1) preserves the
religious character of a place of
worship ason August 15, 1947, saying
this "shall continue to be the same as
it existed on that day." Per Section
4(2), any legal proceeding regarding
the conversion of the religious
character of a place of worship
existing on August 15,1947, pending
before any court, was to abate once
the Act came into force.

of SC hearing challenge
to Places of Worship Act

United Nations

urges protection of
places of worship under
the International
Covenant
on Civil and Political
Rights

judgments since 1991

mention the Act SB Chavan.

Why has the Act been in the news recently?

THEACT is the focal point
% ofthe challenge mounted
to the petitions filed by
Hindu interests in the Gyanvapi
and Shahi ldgah matters. In both
matters, the plaintiffs say that

religious sites ofimmense
importance to Hindus have been

group of Hindu petitioners sought
the right to worship "visible" and
“invisible" deities in the mosque
premises, the Anjuman Intezamia
Masjid Committee holds that this
is “clearly interdicted" by the Act.
But the judge who allowed the
Hindu group's petition observed

'-.'-::, E“;"' "I-J"r'* “ L. 7% -|-i.I .
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against the backdrop of the communal
tensions around the Ramjanmabhoomi
movement of the late 1980s, which
demanded a temple at the site of the Babri
Masjid, a 16th century mosque.The
movement's leaders — including faces
from the BJP and many mainstream Hindu
outfits — contended that a temple once
stood at the site and had been torn down
by invaders who built the mosque. Several
petitions had been filed demanding the
site be handed over to Hindus.
Anticipating a spurtin similar
movements and litigations in the future,
the government of the day brought the
Act to "effectively prevent any new
controversies from arising in respect of
conversion of any place of worship...", in
the words of then Union home minister

petitioners "were worshipping...
at the disputed place incessantly
since along time till 1993", after
which they were allowed worship
once a year under the regulatory
state of Uttar Pradesh.

In the Shahildgah matter,
where the petitioners contend the

. Exceptions...

THE ACT specifically
exempted the Ram

Masjid. In 1992, Babri
was demolished by a
Hindu mob. In 2019, in
the title suit, the
Supreme Court gave the
land to the Hindus.

The Actalso leaves
out sites covered under
the Ancient Monuments
and Archaeological Sites
Act, matters settled by

| I o courts/tribunals before
N "‘": - - | theAct, ormutually by
4 S .~ p thepartiesinvolved.

_ | .
ﬁ : janmabhoomi/Babri
- .
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Why was the law enacted? Act challenged
THE ACTWAS brought by the PV before SC
Narasimha Rao-led government in 1991, MANY PETITIONS have

challenged the Actinthe
courts. One, filed by
advocate Ashwini
Upadhyay, says that the
Actviolates the right to
life and the right to
religious freedom ofthe
Hindus, Sikhs, Jains and
Buddhists in its choice of
cut-offdate —as, since
1192, Muslim invaders
and colonists destroyed
many places of worship
belonging to the former.

Another petition, by
politician Subramanian
Swamy, contends the
Act's exceptions should
cover Kashiand Mathura.

the Act s likely to be invoked by
the party challenging the order.

Meanwhile, the Supreme
Court's Ayodhya verdict strongly
endorsed the Act, calling itan
instrument of “non-retrogression”,
which s "a foundational feature of
fundamental Constitutional

appropriated by the mosques.
In the Gyanvapi matter, where a

that the Act "doesn't operate as
bar on the suit" since the

mosqgue stands on the assumed
birthplace of Krishna, experts say,

principles, of which secularismis a
core component.”

Green hydrogen to
be used in fertiliser
industry: Gadkari

MITHUN DASGUPTA
Kolkata, December 28

UNION MINISTER OF road
transport & highways Nitin
Gadkari on Wednesday said
green hydrogen is a “sustain-
ablealternative”to fossil fuels,
as this energy source would be
utilised not just in transporta-
tion but also in the chemical
and fertiliser industries in the
near future.

Speaking at the 121st
annual session of the Mer-
chants’ Chamber of Commerce
and Industry, Gadkari said,
“Green hydrogen is a sustain-
able alternative to fossil fuels
like coal and crude oil. In the
nearfuture,green hydrogenwill
be the source of energy in the
aviation,railway,road transport,
chemical and fertiliser indus-
tries” Gadkari said India hasthe
potential to become a global
manufacturing hub and
exporter of green hydrogen.
Hydrogenwouldbe cheaperand
more convenient for domestic

and community-level applica- |

tions.Indiaisfocusing on hydro-
gen fuel cell technology exclu-
sively for heavy long-distance
trucks, buses, marine and avia-
tion applications.

The government has been

specificallygivingimportanceto

I S.E. RAILWAY - TENDER

| | E-Tendsrs are insed by Oy, Chief Mecha-

nical Enginesr (Wagon WKharagpur Wark-
shop. 5 E_Railway for and on bahalf of the
President of India for the following work
before 15.00 hrs. on the date mentioned
against item and will ba opanad ai 1500
hrs. Sl Mo, & E-Tendar Motice No., & date;
Mame of the work; Approx, cost of the
work including GST @18%; Earnest
money respectively: (1) E-Dy-WW-
Lifeline, dated 2612 2022 Supgply, Insta-
lation and Enmmlésinning af lifelines far
wagon roofiop work in differant shops of
Wagon shop; ¥ 14,72 206 94; § 20 500/-.
(2} E-Dy-WW-CBC-5C-23, dated 26.12.
2022; Dropping and Fitting of GBC, Drafl
Gaar and Striker Casling on Wagon,;
T 21547 488)-; T 2,57, 700/, Date & time
of cloging e-tender : 17,07.2023 at 15.00
hrs. for bath al, no, Website Particulars
& detalls ; waww.ireps.gov.in for both. Inge-
rested tenderers may visit website wanw.
ireps.gov.in for full details/description!
epecification of the Tendsr and submit their
bids cnline. In any croumstances no man-

ual banders for this work will be accepted.
(PR-958)

PRESS TRUST OF INDIA
New Delhi, December 28

THE GOVERNMENT IS likely
to make it mandatory for pas-
sengers arriving from China
and five other places to have
negative RT-PCRreports from
nextweek, official sources said
on Wednesday. They also cau-
tioned that the next 40 days
willbe crucial as India may see

week forinternational passen-
gers coming from China,
Japan, South Korea, Hong
Kong,Thailand and Singapore.
The sources said 39 inter-
national passengers were
found positive for Covid-19
out of the 6,000 tested on
arrival in the last two days.
Union health minister
Mansukh Mandaviya will
visit the airport in Delhi on

Negative RT-PCR test to be
mandatory for China arrivals

Thursday to take stock of test-
ing and screening facilities
there, they said.

The proposed tightening of
Covid guidelines and warning
of a fresh surge come days
after Mandaviya asked Con-
gress leader Rahul Gandhi to
consider suspending the
Bharat Jodo Yatra if Covid-19
protocols could not be fol-
lowed.

Minister of road transport &
highways Nitin Gadkari

alternative fuels and bio-fuels
such as ethanol, methanol, Bio-
CNG, LNG, electric and green
hydrogen. Notably,the NitiAayog
hasidentified green hydrogenas
critical to India’s net-zero ambi-
tion. It has estimated the cumu-
lative value of the green hydro-
gen market in the country at $8
billion by 2030.

Gadkari said the Central
Road Research Institute and
the Indian Institute of Petro-
leum have jointly developed a
bio-bitumen from rice straw
that could be used in the future
tolower the carbon footprint.

a Covid surge in January.

As Covid gets back on the |

radar with a surge in China
and people worry about
another wave in India, some
scientists have called for a
reality check.

The situation in India
where a large number of peo-
ple have been exposed to the
virusand also beenvaccinated
is quite different from that in
China.The likelihood of a new
big Covid-19 wave in India is
very low, an expert said.

As the government tight-
ens Covid-19-related guide-
lines, the sources said filling up
of ‘air suvidha’ forms and 72-
hour prior RT-PCR testing may
be made mandatory from next

U.P. CO-OPERATIVE SUGAR FACTORIES FEDERATION LTD,

8-A, Rana Pratap Marg, Lucknow. Tel No. (0522) 2612949, (0522) 2628310,
Fax: (0522) 2627594, Website : www.upsugarfed.org

Short term e-Tender Notice

Online e-béds are invited for the sale of different kind of Alcohol (SDS, ENA) from
Cooperative Distilleries of ULF to reputed Distilleries of india, bonafide registered users to
wham icense have been issued by the Excise Depariment and approved traders halding
vahid Bicense of Excise depariment of the concemed State. E-bid can be uploaded upin
6.55 P.M on 03.01.2023. Technical bid will be opaned at 11,30 AM on 04.01.2023 and
Femancial bid at 3.30 PM on 05.01.2023 E-bid rinimum EMD is Re 100000/~ EMD i
variable if quofed quantity s abowe 01.00 lac BL, The rate at which EMD shall increass will
be Rs 1.60 par BL. Total quantity for sale of Alcohol is approximately 13.4% lac BL and
Tender cost Re. 20004 + 18% GST (Non refundable). The detais for submission of e- bids
will be available on the e-auction PORTAL httpfetender.up.nic.in and also on Federation
wabsite www.upsugarfed.org sinca 28.12.2022 at 6.55 PM.

The Managing Director Federation resenses the nght to cancel any or all the e-bids withoud
assigning any reason. The decision of the Manageng Director shall ba final and binding.

UPSUGARFEDVGM]ATE0EC
DATE: 28122022

MANAGING DIRECTOR

NEW MARKETS ADVISORY LIMITED

CIN: L74120MH1982PLC0O28648
Reqd. Of.: 71, Laxmi Building, 4th Faor, 3ir P M Road, Fort, Mumbai 400 001
Email: newrmarkatsadvisoryaymail. corm, Tel.: 22618452/ 22661541, Tel/Fax; 22618327

FORM A
PUBLIC ANNOUNCEMENT
(Regukatien 14 of Insalvency and Bankruptcy Board of India
(volustary Liguidgtion Process) Regulation, 2037)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PATKI AND
DADAKAR TECHNICAL CONSULTANTS PRIVATE LIMITED

1| Nama of Corporate Parzan Patki And Dadakar Technical
Eanwltm_l’rlu'al.a Umita_:t

NOTICE AND INFORMATION OF EXTRA ORDINARY GENERAL MEETING

2 | Drate of Incompargtion of Comporate Person | 1100976

NOTICE is heraby given that An Extra Ordinary General Meeting of New Markets
Advisory Limited will be hedd on Monday, the 23rd January, 2023 at 4.00 PM. at the
Registered Office at 71, Laxmi Building, 4th Floor, Sir P M Road, Fort, Mumbai-
4000071 totransact the businesses as set outin the Motice of EQGM,

Members may note that the Notice convening the EOGM will be sent physically to
shareholders except throwgh email 1o all those members whose Email address are
ragistered with the Company,’ Reqistrar and Share Transfer Agant (RTA) or with their
respective Depository Participant(s) (DP).The Notice will also be made avallable on
the company's website at www.newmarketsadvisory.com and on the website of the
Stock Exchangei.e BSE limited

Members holding shares in phwsical form are requested to register/update the same
with Purva sharegisiry (india) Private limited on support@@puryashare.com.
Members holding shares in dematerialized mode and who have not yet
registered/updated their emall address are requested fo get their email addrass
registered /Updated with their respective DP

The Company has engaged National Securities Depository Limited as authorized
agency to provide e-voting platfiorm. The e-voting period shall commence from 20th
January, 2023 at 09.00 a.m.(I5T) to 22nd January. 2023 at 5.00 p.m.{I5T), the -
voting module shall be disabled thereafter. During the period, members of the
Company holding shares either in dematerialized form or physical form as on cut-off
date i.e. 16th January, 2023 may cast their vote. The vofing rights of the members for
e=voting and voting through polling paper at the venue of EQGM shall be i proportion
iotheir shares inthe paid up share capital 23 on the cui-off date.

For New Markels Advisory Limited
Sd/

Abdulrahim Allabux Khan

Director

DIN; 05152917

Date: 26.12.2022
Place: Mumbai

3 |Authonty Under Which Corporate Person &

Incorparatediregistared RoC-Murmbai

4 | Corporate Identity Mumber fimsed Lahbility

Idertity Murrber of Incorporased Person LTz I/BETLRY

5 |Addaress of The Regslersd office And
Principal office {if Amy) of Corporale Parson

215 A Udyag Mandir No 12nd Floor 7C
Pitamber Lane Mahim Mumbal MH
400016 14

Decarmbar 28, 2022
(EGM held 23152022 Mnutes signed on
261 22022 received on 2812/2022)

6 | Ligudation Commencarmant Dala of
Corporate Parson

Davang P. Samgat

B8R PA-DOYIP-PO0224 2201 T-18M11 0423
E-mail - dpsampati@sampatassociates.in
Ragd. Add.: Bungaiow Ma. 4, Shiv Paoja,
Plol 100, Sactor 28, Vashi Navi Murnbai
400 T3, ndia.

Correspondence Address:

Admin Add.: # 615, Shival Plaza | Plol
T9/A, Marol Coop. Industrizl Estate, off
Ardiari Kurla Road, Marol, Andheri (East),
Mumbai - 4000559 India.

T |Mama , Addaress, E-mail Adderass
Telaphona Mumbear And The Regestralion
Murnber af The Liquidator

B |Last date for subméssion of cleims January 27, 2023

Motice = herseby given that the PATKI AND DADAKAR TECHMWICAL COMSULTANTS
PRIVATE LIMITED has commenced voluntary liqudation on Decamber 28, 2022 (EGM hald
22N 212022 Minutes signed on 26 272022 received on 2811 212022).

The stakehoiders of PATKI AND DADAKAR TECHNICAL CONSULTANTS PRIVATE LIMITED
are hereby cafled upon o submit & proof of their cleims, on or before January 27, 2023, o the
liguid ator at the address mentioned ageinstfem 7

The fmancial credilors shall subm their progd of claims by elecinonic means only. All other
slakehal ders may submil the proad of claims in person, by post ar by aleclronic means.
Submession of false or mesleading proofs of claim shall atiract penalbes,

Ci Devang P. Sampat

December 28, 2022, Mumbai




